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DISCUSSION RE: LOCK-OUT 1IN
INDIAN AIRLINES

MR. CHAIRMAN: We will now
take up the discussion wunder rule
193. Shri S. M. Banerjee will raise
a discussion on the statement made by
the Minister of Communications and
Tourism and Civil Aviation in the
House on the 26th November, 1873
regarding lock-out in Indian Airlines.

SHRI S. M. BANERJEE (Kanpur):
Mr. Chairman, I am sorry to raise this
discussion at a time when thousands
of people could not visit Delhi on
the eve of Comrade Brezhnev's visit
because of the sudden lock-out
declared by the management of the
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Indian Airlines. 1 heard with rapt
attention the two statements issued by
the hon. Minister, Shri Raj Bahadur,
one in reply to the Calling Attentjion
Notice two days back, and another
one yesterday.

17.00 hrs,

!Surt N. K. P. Sawve in the Chair.)

According to those statements, all
blame has been thrown on the
employees and their organisations.
Now it is said that one of the organisa-
tions has decided to follow this change
in the shifts.

1t is stated:

“According to a A.C.E.U.—that is,
Air Corporation Employees’ Union—
spokesman, the Union will not take
any decision before 30th November
when an emergency meeting of the
ACEU. central executive is
scheduled in Delhj to discuss the
matter and take a decision....”

It also says, the ALAE.A. which is
another organisation of Engineers is
likely to take an identical stand.

Further, it is stated:

“The prospects for lifting the
lock-out declared on Saturday,
before 30th November are, there-
fore, remote if the management re-
mains unchanged in its stand. ...The
management had stated that it
would consider the question of lift-
ing the lock-out if the other unions
take the same action as the LATA.
has taken.”

What is this organisation called
I1ATA? It is a puppet organisation
sponsored by the management. Even
they did not agree to the suggestion
given by the Chairman, Air Chief
Marshal P. C. Lal. When they agreed
to try the new shift basis, that ‘did
not please the Chairman. He wanted
a bond from them,
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This is what is stated:

“Meanwhile, the representatives ™
of the 1.A.T.A.—this puppet orga-
nisation—had a meeting with the
1.A. Chairman, Air Chief Marshal,
P. C. Lal on Monday. At the meet-
ing the Chairman is reported to
have reiterated that employees
would be let in to work only on a
personal bond which the LA.T.A.
representatives refused to accept.”

Sometimes, even the puppets have a
sense of dignity and honour. They
revolted against the most nefarious
and autocratic suggestion of the
Chairman,

1 am surprised to see the manner in
which the Minister is feeling helpless
in this matter. I am told, after the
strike started or the notice was given,
the Chairman threatened to resign if
the Minister interfered into the matter.
We know that he is one of our heroes.
But the question is as to whether he
is dealing with the civilian employees
or Air employees. He was also the
Managing Director of the same Cor-
poration. My hon, friend, Shri Raj
Bahadur said that he was also the
Chairman and the Managing Director
of the HAL. 1 know, during that
time, there were so many strikes and
26 union workers were dismissed in
Kanpur from. service. Ultimately,
they went to the Labour Tribunal and
all of them with the exception of one
or two workers, were reinstated. It
was a slap on the face of the then
management of the HAL,

Again, on 23rd of this month, Shri-
mati Purabi Mukherjee, the Secretary
of the A.I.C.C. was honest enough and
she called a meeting of the Members
of Parliament and requested the
Chairman to address the meeting. Un-
fortunately, I could not go there.
This is what is stated:

“Talking to a group of Members
of Parliament representing all the
parties, Mr. Lal said that some of
the union leaders who met him
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today—that is, on 23rd November—
agreed to give the new shift pattern
“a fair trial” on the guarantee from
the management that the improve-
ments in it will be effected in the
light of the experience of its work-
ing...."

Then, it says:

“Mr. Lal said, those who met him
during the day promised to persuade
others. At this stage, he did not
want to identify the union which
was willing to cooperate with the
management..,.”

He goes on saying further about
overtime, etc. At one stage, he said
that the management is supreme.

Further, it is stated:

“Mr. Lal said that though he
wanted the cooperation of the staff,
he could not ecompromise on the
fundamental issue of the manage-
ment having the ‘right to munage
its own affairs.”

The fundamental right is there. I
do not know whether this is guaran-
teed under the Constitution. In 1873
the Chairman says that the manage-
ment's right is there. Nobody dis-
putes that. But the employees have
no say in the matter; when in inter-
national air corporations the
employees’ representatives have been
taken on the Board, when the scheme
of participation of labour jin the
management has been agreed to by
the Government, in the age of
democracy—if there is any democracy
today—the consent of the employees
has not been taken.

During the course of a call-atten-
tion, Shri Samar Guha had raised
certain jssues, and Mr. Raj Bahadur
quoted three agreements, agreements
between the Union and the manage-
ment—on  2-8-1971, 10-1-1872  and
15-2-1972. This was:

“that the Corporation may revise

from time to time the shift arrange-
ments on different basis beth in



319 Lock out in
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regard to composition of the shift
a8 well as the shift timings so as to
meet the variations in the work-
load "

And it has been agreed by the Chair-
man himself, both in the press and in
publie, that the intention is not to
curtail overtime only—that is a very
minor issue—but to increase the
workload. That is exactly what the
Union has said. On the 23rd, the
president of the Air Corporation
Employees' Union, Shri S. K. Roy
Chowdhury, jssued a statement:

“Provocation from IAC manage-
ment.”

“For the eleventh day, the air
transport remain disrupted, thanks
to the autocratic, disruptive and
provocative attitude of the manage-
ment, All our suggestions to
break the deadlock have Dbeen
stubbornly opposed by the manage-
ment and they are insisting that
the illegal and unjustified shift
system introduced by them should
be implemented before any discus-
sion takes place. Some employees
who were working have heen
shunted put by the management. We
have been apprehensive that, even
if the new shift system is accepted,
the management will be further
adamant to make any changes
whatsoever, .. ."

This was the suspicion in their mind.
They would have agraed to give this
new formula a fair trial, but they were
afraid that, once they acceptec this. ...

MR. CHAIRMAN: Please try to
conclude. This is an important issue.
Quite a few members are wanting to
participate in this.

SHRI S. M. BANERJEE: That is
why, Sir, the Speaker has fixed this
at 5.00 p.m. instead of at 3.00 p.m.

‘MR, CHAIRMAN: We have an

hour’s time for discussing this. The
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".umber of members wanting to parti-
cipate in it, as it is, is more than 51X
or seven. The Minister* will take
15 minutes.

SHRI S. M. BANERJEE:
have at least two hours.

Let us

MR. CHAIRMAN: It is not in my
hands to extend the time.

SHRI S M. BANERIJEE:
House can exteng it.

The
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is an jmportant issue.
may be extended.

(Barasat): This
So, the time

MR. CHAIRMAN: I will request
all the members to be very brief.

SHRI S, M. BANERJEE: As I was
explaining, there was a lurking fear
in their mind thal, once they agreed
to the formula, any change would not
be acceptable to the management and
they would stick to the same thing.
That is why they requested to have
another round of negotiations.

When the MPs were informed on
the 23rd evening by the Chairman of
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the efforts he was makiag to resolve
{re deadlock, no MP was informed by
ihe Chairman that there was going to
Le a lock-out I take it a question of
privilege to all sections of MPs. Why
did you come and address? We never
wanted you to address. That in why I
retused to come even to the meeting.
When he told the MPs that he was
apprising them of the situation, every
thing was decided for a lock-out.....
SHRI D. D. DESAI (Kaira): Mr
Banerjee might have read in the
newspapers that negoliations were
#oing on till three in the morning?

SHRI S§. M. BANERJEE: I am
talking of Friday, the 23rd. Every-
thing was decided to have a lock-out.

SHRI D. D. DESAI: I am talking
of that. Till early morning the nego-
tigtions were going on.

SHRI S. M, BANERJEE: The lock-
out was declared on Friday night.

MR, CHAIRMAN: In the darkness
of the night.

SHRI §. M. BANERJEE: It was
known that the MPg werc not to be
told that there was going to be a lock-
out. They were informed that efforts
were being made to have a settlement.
I still holg that they will not be able
to run the Indian Airlinegs Corpora-
tion with the help of the puppet
union,
taken into confidence, unless the
employees are taken into confldence
in having this change, no amount of
Persuasion, whether lock-out or DIR
or anything else, can help.

Sir, the lock-out was well-timed,
this was done exactly on the 26th
when Comrade Brezhnev was coming
80 that all thoge people whd wanted
to come here ang receive him could
not come. I charge the management

Of the Indian Airlines. of subotaging .

the whole thing. Tt.was. nothing less
than that
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Moreover, what is the news to-day?
Private companies are coming to the
rescue of the IAC. Private companies
coming to the rescue of IAC? Very
good. Tatas will come to your rescue.
‘With the help of the private airlines,
the Indian Airlines managemenrt will
slart a skeleton service betlween
Calcutta ang Delhi' ... .
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MADHU DANDAVATE

My humble request fo
the hon. Member is that when
Comrade Brezhnev who is actually
a guest and a dignitary of our country,
has come over here, I think we should
not involve Comrade Brezhnev in the

PROF.
(Rajapur):

controversy  here, Independent of
Comrade Brezhnev, we should carry
on.

MR. CHAIRMAN: I do not want
to tinker with the hon. Member's
right to express his views. But
Comrade Brezhnev is a respected and
a dear guest of the country and so far
as Comrade Brezhnev is concerned, if
he is left out of the controversy, it will
add to the ¢ionily ~f the debate. It
could never be the intention of anyone
concerned to sabotage or scuttle any-
thing which would be conducive te
according a more welcome reception
15 Comrade Brezhnev. Keeping this
in mind, the hon. Member may
proceed,

SHRI SHYAMNANDAN MISHRA
(Begusarai): When the Prime DLIini-
ster hersel! says that the timing of
the no-confidence motion was suspi-
cious (on account of the arrival of
Comrade Brezhnev), then why do they
blame poor Mr. Banerjee? They are
in line with each other;

SHRI VASANT SATHE (Akcla): I
am making an appeal to Mr. Banerjee.
Gracious always as he is, probably in
what he iz saying, he might have a
feeling of anger-in that to make that
allegation. But; considering its im-
pact, if he could withdraw ghat
remark, I think It would be more
graclous,
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DR, RANEN SEN: There
question of any withdrawal.
expressed his opinion.
difler.

SHR]I S M. BANERJEE: Unior-
tunately, I am here, ] cannot go to the
Red Fort reception. Yesterday also,
1 could not go to Palam because of the
Indian Airlines trouble, To me this
is more important than the wvisit of
Comrade Brezhnev,

The lock-out has been declared. If
there is strike in the Railways, do
they declare a lock-out? The Minister
tries 1o discuss the matter for hours
together and for days together to
resolve the difference, Why should
there be lock-out in Indian Airlines?
If there is difference in the Cabinet.
do they declare a lock-out? Therefore
I fail to understand all this. It has
been said that the employees do not
want a settlement. It is not the case.
I met them this morning. They are
waiting to have a settlement. There
Is no question of dictating terms to
them. It is a two-way traffic. The
hon. Minister should cast off his help-
lessness. He is above the manage-
ment, He is above the Chairman and
the Managing Directors and they are
subservient to elected representatives.
Let them realise this. He should
make another effort to have a settle-
ment, Let him try to do this,
Employees do not clamour for over-
time. They have made it clear several
times before also. They are not for
overtime. This Is about how shifts
should be done. There was no agree-
ment in 1970. There was an ngree-
ment of 1972 and you are implement-
ing now, that is, in November 1973.
Why was this not done before? These
are my submissions.

is no
He has
You may

Regarding private airlines, let them
help, 1 welocme their help. But what
about your attitude to the employees?
Will you give them a patient hearing
or not? There was the television
speech of the Chalrman, there
wag no question of overtime etc. That
ie ' the main issue, Who runs the
management? Ig it the embloyees or
the management?
taking nobody can be termed to be
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under the management, because,
everybody is an employee of the parti-
cular public undertaking concerned.
In a piano you have to press the
black and white keys to produce a
harmonious sound, Like that here
also both should work together.

Therefore what I submit is that they
should convene a conference of all the
unions including the puppet umnions.
Let us not implement the formula for
another fortnight and im the ivean-
while let us go into the matler. He
should not say: Let them accept the
formula, otherwise I will declare a
lock-out. That is the attitude ¢f those
who do not believe in democracy, in
democratic functioning. So, let him
not have that attitude. We should not
give room to any quarlers to exploit
the situation and discredit the work-
ing of the Indian Airlines,

I request the Minister to realise the
gravity of the situation. I can speak
on behalf of the employees union that
they are trying to negotiate for a
settlement. But, Sir. you should not try
to bully them, brow-beat them; they
have their own prestige and their own
dignity. They may not be chairmen,
but after all, they are ordinary em-
ployees who work for the welfarz of
the country, for the progress of the
country and they should be {ireated
alike as the Chairman. If there is
to be an agreement, let it be an sgree-
ment for flve years, let it be for
peace for five years, and let this mat-
ter be settled flnally and satisfactorily
once for all.

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): Mr. Banerjee
seems to have taken upon himsely the
task of defending the employees and
he has said that those who are on this
side are not sympathetic to the em-
ployees, This is not so. I refute this
insinuation, I would like to tell him
that we are as much concerneg with
the welfare of the employees as Mr.
Banerjee concerned. But we are also
concerned with the convenience of
the general public who travel by the
various aircrafts of the Indlan Air-
lines.
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Sir, there must be some kind of
understanding of both sideg of the
picture, He has tried to paint one
gide only, and what is most unfortu-
nate, he hag tried to involve one of
our most honoured guests in this con-
troversy.

MR. CHAIRMAN. You forget about
it

PROF, NARAIN CHAND PARA-
SHAR:; May 1 ask him: were the
employees not thinking of this? Why
did they start all these various kinds
of tactics? Is it to paralyse the work-
ing of the Airlines? Sometimes there
is a wild cat strike; sometlimes there
is work-to-rule formula and sometimes
there is absenteeism without leave,
and sometimes they resort to this, that
or the other tacties. All this has re-
sulted in a steady deterioration in the
flights, in the timings and in the regu-
lar schedules of the Indian Airlines.

Now, may I invite the attention of
the hon. Member, Shri Banerjee to a
report of the Committee on Public
Undertakings, which is a responsible
Committee of this wvery House, to
what has happened to the services of
the Indian Airlines in the past few
yearg?

I read from the 28th Report (1972-
73) of the Committee on Public Un-
dertakings presenteq to this House.
They fing a deterjoration year after
year in the percentage of the number
of servites. They say:

“The number of services delayed
1o total number of flights had in-
ereased from 178 in 1087-68 {o
35.6 in 1971-72"

But what about the inconveniences to
passengers who are delayed at the
aerglromes sometimes for more than
seven hours? Has he forgotten the
inconvenience caused to the penple
when it is suddenly announced, when
somehody comes to the airport, that
the flight will not take place? Does
Shri Banerjee forget that there 15 a
weeping wife waiting for somebody?
Does he forget that there is somehody
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who is ailing at the other end for
reaching home immediately the per-
son has tp go by air? People do not
travel by the Indian Airlines for the
fun of it. It is not for the payment
of extra money that they have paid
they want to travel by the Indian
Alrlines. That is because they want
to reach sooneér. They cannot afford
to travel by the train because it takes
a much longer time and if this delay
remains and if it is continued and if
there is a steep increase from 17.8 per

cent tp 356 per cent, there is no
end to it.

Then there is a question of over-
time allowance. There is a remark

made in Mr, Banerjee's speech that
there is no question of overtime allow-
there is no question of gvertime allow-
ployees at any time have come for-
ward with a demand that their over-
time allowance should be reduced? I
have certain facts and flgures to
quote. I shall quote from the report
of the Committee on Public Undertak-
ings. That is-

“The Committe finds that the
amount of overtime paid to the staff
of the Airlines was as high as 298.97
lakhs in 1971-72 constituting 18.7
per cent of the total salaries and
wages in a year.”

“The Commitiee regret to note..
(Interruptions).

SHRI S. M. BANERJEE:
from are you gquoting?

Where-

PROF. NARAIN CHAND PARA-
SHAR: Please listen to me. I am
quoting from the Report. I won't
allow you to interrupt me. Did I in-
terrupt you when you spoke? Let
me quote the salaries and overtime
allowance paid per year. The Com-
mittee, in their report ohserved as
follows: —

“The Committee regret to note”
Thig is what they have observed. Do
you respect this House or do vou re-
fuse to listen to the proceedings of
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the Committee which are being Te-

ferred to the House? Just listen

to it. This is what the Committee

says: '

“The Committee regrets to note
that although, in their Twenty-third
Report, in March, 1966, paragraph
250, they recommended that over-
time payments will be reduced subs-
tantially, overtime payment show-
ed a rising trend—an increase of
170 per cent within a period of five
years and the amount of overtime
paid had gone up from 11.43 lakhs
in 1966-67 to Rs. 29.89 lakhs in
1971-72."

May I invite Mr. Bancrjee's attention
to this fact? Compare what is the
workload of the employees—pilois etc.
working in the Indian Airlines to the
workload of (he people—pilots elc.
of that ver, category working in
domestic ai..nes in foreign countries,
in West k_.opean countries. There it
i 65 ho..s, whereas it is 52 hours
here. Still, there is the same sort of
demand going on lhat it be reduced.
When the new shift pattern is intro-
duced is it to increase the workload?
1 refute this charge. This is not the
intention of the management to do
that; nor is it the intintion of the
Goverament—the ministry~—to  in-
crease the workload. Therc is always a
tendency to adjust il in such a way
that the minimum inconvenience is
caused. Whether it is in the Indian
Airlines or Gorvernment or whether it
is in railways or Airlines, they cannot
stop the flights during the nights. 1f
the flights are during the day, then
the servicing has got to be done in
nights. And the employees have to
be present on duty for that purpose.
With all these amenities, two days’
leave of absence without any kind of
notice is also allowed. Still we find
that all these tactics are being resort-
ed fo.

May I also ask Shri Banerjee whe-
ther it is in his opinion & fact that
the employees of the Indian Airlines
are not paid heavily as compared to
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the similar category of persons work-
ing in the Indian Air Force? 'Chose
are the people who are ready to sacri-
fice their lives for the sake of the
country, our Motherland, at.any time,
at any snowy peak or anywhere else
in the world and they are also our
own employees. But here these peo-
ple are getting these fat salaries and
they are saying. ...

BSHRI S. M. BANERJEE: The MPs.
get more than the MLAs, So, what?

PROF. NARAIN CHAND PARA-
SHAR: If you refer to the facts and
figures, you will find that a person
who is working in the LAF hardly
gels the amount that a person working
in the Indian Airlines get. A per-
son who is a Wing Commander in the
1AF gets Rs. 1,600 whereas a Person
who is a jet commander in Indian
Airlines, gets Rs. 7,000, This is just
one instance that I am giving. There
are various other categories where also
a similar comparison can be made.
Similarly, you can compare the work-
load on the Indian Airlines employees
with the workload on the service per-
sonnel on the domestic flights in fore-
ign countries, and you can comparc
their salarics and allowances and
overtime allowance and so on, and you
can compare anything and you will
find that the Indian Airlines employees
are belter off as compared to the
that others.

But there is a very important issuc
that 1 want w0 raise before the House.
Does the House not have a right to
control the entire flight services of
the country? Does the House not hav,
a right to lonk to the convenience of
the public whom we represent here,
the convenience of the sick, the ailing,
the wounded and dead? One may
try to defend the case of the, Indian
Airlines employees here, and . yet
should Parliament not have a veice
or say in controlling the salary struc-
ture of the Indian Airlines employees?
I submit that it should have. It
should have every right to do so.

I would request Shri Banerjee’ to
bear one thing in mind while he is
defending the rights of the employees.
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I also am one with him in saying that
if any kind of increase is justified it
should be given to the employees.
But at the same time, the convenience
of the person who is flying in the
aeroplane has also to be looked to,
and he has also a right to be attend-
ed to. His inleresls have also to be
walched, and his inierests may be that
somebody is dead at the other end.
1f the employees are going on a wild-
rat strike or they are going lo work
1o rule, what about the weeping eye
that is full of tears at the other end?
Has my hon. friend ever cared {for
this? 1 suggest that we must pay
heed and the country must pay heed
16 the cvontinued delerioralion in the
servive of the Indian Airlines which
has vaused deep frustration in this
country. But for the Indian railways
which are there loday, this country
would have been paralysed in com-
municalions. Mr. Brezhnev's visit is
a welcome sign, but were the em-
ployees waiting for this time? Is this
the time when one should continue to
support the unjustified attitude, 1
would not say., unjustified demand ol
these employees?

My hon. friend had referred to the
presence of Mr. Lal and his address
to the Members of Parliament. Do
the employees not come to us? If the
pilots come to us, we listen to them
alto. Is not Mr. Lal a loyal citizen
of this country? Has he no right to
explain his atlitude to the MPs? How
can my hon. friend, therefore, raise
any question of privilege against his
coming and talking to us? He never
raises that question when the pilots
come and talk to us.

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND

CIVIL AVIATION (SHRI RAJ
BAHADUR): He was invited to
come,

PROF. NARAIN CHAND PARA-
SHAR: As the hon. Minister has
pointed out, he was invited to come
and talk. 1 was present on that occa-
sion, but my hon. friend was not. I
submit, Sir, that he has every right
to come and address the MPs.

SHRI S. M. BANERJEE: But why
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did he not say that he was going to
declare a lock-out?

PROF. NARAIN CHAND PARA-
SHAR: Mr. Lal in the course of his
speech explained the wvarious proce-
dures and the various steps taken by
the management and others in the
Indian Airlines to meet the situation,
and every Member of Parliament to
whichever party he belonged was free
to asg uny question. I was present on
that occasion, and I am witness to the
fact that he did not say anything that
was not sympathetic to the cause of
the employ¢es. He only said that the
patience of the Indian Airlines was
being tried and the country vrould
not like to be tried any further and
nothing more.

Now, may I appeal in my humble
way to Mr. Banerjee? He is a greal
trade unionist. He champions the
cause of trade unionism. I  would
suggest that he should appeal to the
employees that there are millions of
peopls who arc looking forward to a
satisfactory improvement in the ger-
vice of the Indian Airlines, for which
he must alse work hard and we must
also work hard. After all, it is ‘the
public money that we are spending
and the money that we have spent on
an aircraft may be the money that we
have taken from a wage-earner, a
persori who perhaps has no roof to
sleep under. Naturally, we must look
to this aspect alsc and not say things
which aré palatable to one small sec-
tion of the concerned perties and not
to the other.

Let us remember the fact that there
are people in the Armed Forces, peo-
ple in the Border Security Force and
people in other departments who are
also doing their duty.

As for the right to strike, nobody
has denied that in the House. But is
it not our right to see, and is it not
proper for us to see, is it not also
our moral duty to see that satisfactory
service is rendered to the public or
the people of India? Unless the Mem-
bers of Parliament and unless the
leaders of public opinion rise to the
occasion and see to this, nothing wduld
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be appreciated and nothing would be
solved satisfactorily.

1 would request all sections of the
House to see that the inconveniences
caused to the people are also brought
before the public in a very fair manner
and improvement in the operation of
the 1A is brought about to the satis-
faction of the public.

The new shift pattern deserves a
trial. If the trade unions, the eight
unions of the employees, are sincere,
let them come forward with an open
heart and an open mind and give a
fair trial to the new shift pattern.
As the Chairman, Mr. Lal, has said,
if it does not work, they are ready
to scrap it. Why not give it a trial®
How can you experiment without a
trial? It must be experimented with.
There should be some chance for trial.
If there is scope for improvement,
they would be ready to modify it.
After all, we are all here. We would
request Mr. Lal, the management, the
hon. Mhnister and Government to
give the employees also a chance.
But let the employees come forward
and accept it. Then there can be ad-
justment and settlement.

MR. CHAIRMAN: There is a for-
midably large list of members in
front of me. The issue is extremely
important. But much ageinst my
wish, I will have to be strict with
members. I am afraid I will not be
able to allow more than five minutes
to each member.

Shri Mohammad Ismail
| ﬂ‘!gﬂ! bec: i ( ‘hﬁgt ):
Jg FWIX ATT TFT TIACKRY AT
mamfa wilzg . A1AA ATAN AT
qeir Az wfaE 7o

EIE T i G L G
FrefyT A0 § wR 3R A dAAT
qTET FTAW WAGART " IAE K
gamar § fx3sar asA 4r
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fET Fzf TF AT T oFmw ?,
afiers 1 TaE FrEAw 3 ogwA
w1 wgi aF oeEw
A e KA dw am sg
Agarg | Agrer Fvar gfF oA
T A 3T

IF ATFIT F1 g4 Avfew fagr av
WY 3T #1 97 feniw ug 97 f5 @29
%1 42 fapar s, arade #7 wng 7
FrE 71 foar o e w9 oA
FHE @t 7 fraf | G A
JTHT qriz vy | K owmar g fw
[ zrT A7 ge # oA ates Fr oA
AFEafAas £ v 3 3% A oA
foreda=rar o1t 2 =g JTIAT g7 2 A7
frfreer w2

AT ZXY FT JAS ISTT ATAC
% | 77 T wEA wEA & Ywdd aq
FT g 3% wfewmw Hogqarfs
FUTI 8091 AT ZTH FTAT ST F(
faararar2 |, =0 &1 T8 FTATIAET |
wgl T wEATid &1 AvE ¥ d
g A ag wgd e & fw WAz ITEw
Tz Fy frmrwm ®wYT gw S HE-
w19 §,  IF FA FY Q0 fwar I
% mx fagra T AgATE | W9 freT &
N gafwas @IEFIF | TN HAY
wEFmM I 2 I@ F A | wEN
forwz ¥ a7 46 ATt ww FTA F fag
1 arfgd | 28 gz FEW Wfgq
32 fxfan I =nfegd ®t @: AEE
g =mfgg  ww mwIE fr
atfn & fead srast w9 w72F F 0
wgt 46 3 B9 § T TAATAT 26
medt Y mm & FW FIF F
ggFrader gz gwr f& 9w @
SA[ET F(W 93y, IF MAEAIE FA H
THFT A a8 AFar fF gaw AT
TEw 2 FXAIR HIAAT TI01 TG TG
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graft g wwrsE @g daH 3
FH W, HETIIGE AT W@IG J
SURTFHAAT | @ AT JT IA &7
&M At Fe M MY gy
FET T A1 AT T AITWITERT 8
1 39 %1 AaT aew fY AT gr g
SETda ¥ AT, FTOAREA ¥ ArAA 47
gar g o 5 gAsr wfFew f@an
s e W ow oFw @ a4 qu
fFar s | A A TwEES A
TH qaTH &1 IS0T fa wErR S1qU #7,
HET ZTH F1 [GTA g Z1 AT |
afew g0 #1 avw wfusfar & w0
v Agr feam o wzE a0 ow
ga AgY fgAr v | @™ ARE
fafre FaeM & agr g wm g ag
wreA & f& & faferzdr 7 #19 grn
g 4% agi WY g 9nfgy, 9w avg #T
fefaftan agi o gmT =ifgd, zast
FFg FCI, WIEATETEA F1 | g 46 F1
quE 26 WITHT 2T § Ffew wET awEw
A fammr =fgw | = arv ax
fewiz s @1 Afed IA IS0
femiz &) aww #1€ www g faar
g 1 g ATl a1 AT ag g fE
IR waEE! g1 a1 G g faqr
afew % wree fegwar &%
fomr 1 2z vE  afew afefadr
gfgg & | 7@ dF WEeE dmF
T ¢ 1 ofeww afefedr gfaa o @
g e Wt e v fewiz SEd
¢ D eaEw F @1 SAF  fefree-
fesa % aradz srhaw fHar and 2

RN A fewizar 41 AfFa
Ig FArAr Ay om0 fEr IR
s e faar o w21 fF @gm &1
¥ e oo | Sfm Fw@ER
AR A3wHe w37 w fF 9 ) foe
ELICTE S CE S et A
q3m, A faFew sy @A TEW, Ard
®IE  IRET F[FANT | OEATEE T
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FgaT a1 fF Awl gawr e
Fo Tifed 5 o 2w & ¥ AF &
0 ®% "W I, N7 AT gH
Y T ¢ Afew g W gwr
afes 37 #1 a1q #r wrw A@ T,
IEAT qF e Adr feav nar g
THET AT qg g7 5 ot qfefeafy
qargrag T TR0 9T ATF W13 fe-
AL FTAT AvEa W g & wger
TRar g 5 ag o o w9 § oo
ATMAE g, d4g @A ¢, ag A%
FAA 2, WAMF A WA & g
THT  FEEIX AW &% U
A7 FOENT & TEAT F3 ¥ IH
fean AT gt F7F zgwa e
G ! & awmat § & 9 grag dar
gn & =% fom mqamdYa foname 7@,
9+ fam awo g Foodn froe
arr )

a2 5 1971 § ofews ooy
w1 MR Y@rd
1971 ¥ wwioma F39F & 9547 o
qommag sy TE & 1 TR
qeATe #T gATT F AT AT &
T a%e ¥ fedt oo Faee swer
1971 ¥ M 4 5= I7 A F=aT 52 81
TE ¥ | ITH FETE OF gATCH 2y
T § 1 38 @ fedt sufumy 4
qT WG 1971 ¥ 9Eg ¥ IWl
wear 88 I WE ¥ 1 aJ!FA F
|AMT AT 9a & | 7 ¥ AT FAqv
fFfemate & 7 dwm a1 am
Fara =9 90 § g afeqs w4 F1 a9
FEIHTT FLT AT AT & A Atz
& A FH @ § IR T A
|1 »90 4% & |

Ty a7 ¥ 3feww orrerew At
st fafeenr § 39 # g7 wrfem 7 7w
FT & arAmearar fEoar @ Femos
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[t wgraT wAES]

wamam Hwar g oW E o ogrew
) gEwr A wfae froar ¥ A
ST IAFT aefT T & I FR T @
g AR OEcEER S am FE E | A
T qYE § Tfeord WA AT ART G T@r
2 A Fr o aawa & fF A ey e
mrag g 7 A1 gEa dAr gm & I
yrRwE w27 oaz R iy Rim A
Y J27 F1, AR AF AIT A F
fau orard™ & a1y 3 7 Anfons
51 | ofe®  gTEAdEE F1ogm
B FX | RIA T FeA FEL |
TEIT T T HA N® FT | AL
qTZ Y AT T JT AR TRS F Ay
s Afemary fawavg ¥ wifs
@F daRr T v & arg e
SH ag & wifagidF  saar s g

aY w3 gart mom g R ommy gar
2 | w3 maz wg gz 1g,

ST udlgaT usrHz TET Al AALAT
A AU4 g AT AL AT
frgery AT gm

SHRI VASANT SATHE (Akola):
Mr. Chairman, Sir, I have heard my
colleapues, Shri Banerjee and Shri
Mohammad Ismail, and as a trade
unionist, at the outset I will =ay, as
1 said the other day, that my sym-
pathies always go with the employees.
Here, I would like to say that I have
very much wished that some other
methods of taking the employees into
greater confidence—I even put it to
Mr, Lal—and giving them a feeling of
participation—1 go 1o the basic issue—
would have avoided this crisis of
confidence. as I said, on account of a
communication gap.

Bat, may 1 submit to Shri Banerjee
and Shri Mohammad Ismail that this
is not an occasion when we, as good
trade unionists, should make it &
prestige issue. 1 will tell you why.
What is the matter involved? (Inter-
ruptions) Please listen to me. What
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is the point involved? The point in-
volved is about overtime. We our-
selves say that we do not want this
pernicious system of overtime against
which strictures have been passed
even by the Public Undertakings
Committee, and against which we
ourselves as trade unionists have been
making representations to this House.
If that is so, what is the harm in giv-
ing this new shift system, which
basically hits only the overtime wor-
kers, a fair trial?

Let me ask—for the simple reason—
do they increase the working hours?
No. The working hours are 44, and
in fact, in the new shift the working
hours are less than 42. Kindly bear
this in mind. There is no increase in
the working hours. How does the
worded increase for a leader? He is
not going to carry in these six to seven
hours of work, which he is expected
to do. more load.

A technician js not going to work
more in the six hours than he would
do while working in the night shifts
for six hours. If he works overtime,
he gets double. It was called the
blanced system. It was the most un-
balanced system formerly. Equal
number of men were given to each
shift. As you have rightly conceded,
if 46 men are required for the night
you give them 46 men in the night
shifl. Previously it was 26. 26, 26 for
all the shifts. Therefore, the new
shift actually envisages better work
allocation and better man-power allo-
cation in the shift where there is
greater work. Hence 1 submit, in all
fairness as patriotic citizen and trade
unionist, let us not make it a prestige
issue. It is not the prestige of Mr.
Lal which is involved. It is not the
prestige of Raj Bahadurji that is in-
volved In this. It is not our indivi-
dual prestige or the prestige of 2
particular trade union. Do we want
the Augean’s stable of Airlines ad-
ministration working to be cleared or
not. Whether it is the highly paid
staff or the commercial staff or it is
the delay in the flights or it is the
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pilots’ working for two hours instead
of for four hours, whether it is an
Air hostess getting in 10 years of ser-
vice more than the Air Vice-Marshal—
all these things must be taken into
consideration.

May T elear one point to Mr. Bener-
jee. I was there in the meeting of
Members of Parliament addressed by
Mr. Lal. At that time he had said
that he was slill hoping that there
would be a settlement. That was 6
O'cluck. Negotiations broke in the
night on Friday. On Saturday morn-
ing lock-out notice was put up at
3 AM.

DR. RANEN E£EN: No. it was
announced in the All India Radio
on Friday night at 8 P.M. I heard
it myself.

SHRI VASANT SATHE: Shri
Raj Bahadur may make it clear.

My information is that the nolice of
lock out was not given till early
saturday morning. I will not go
into the question of negotiations that
had already taken place. There was
in the particular agreement some
provision. I am particular of  the
legal provisions as a lawyer conver-
sant with Industrial Law. I had
asked this guestion to Mr. Lal, whe-
ther the procedure under the Indus-
trial Disputes Act was followed, after
negotiations, pro-edure of arbitration
ete. He explained to me in the 1
agreement of 2-6-1967. 10-1-1971 and
15-2-1972 of the respective wunions.
There was the provision that the Cor-
poration might revise from time to
time the shift arrangements at different
places both in regard to, the position
of the shift....

SHRI S, M. BANERJEE; I have
Guoted that. The 1972 agreement
was implemented after a lapse of
one and g half years.

SHRI VASANT SATHE: I am not
on that point. I am on the point that
In the event of no agreed decision
the matter will be referred to the
Assistant General Manager for a
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fina]l decision after consultations with
the Central Office. That ., the in-
built procedure. That was followed.
How do we blame the management
that they had committed --illegality.
Therefore, I am appealing to the em-
ployees through our colleagues not
to make this a prestige issue but
give the shift system a fair trial. If
there is anything wrong, any injus-
tice to an individual or to a group,
I assure you, as a trade unionist, that
I shall join my colleagues and raise
it in this House in support of the

employees. Let our colleagues mnot
make this a prestige. That is the
this

appeal I want to make from
House,

Nt geR & woId (WA ) .
AT WgEd, 9@ QAT W% W
St dfo dto = yfggA oaveEL-w
HoOmd, 5199 & &9 &1 96497 F77 &
atz I ar fe mEvennw # &d
afas §o fear s g, fam Faw
F gifF gmr & 1 SFz@ @g WY
Zar fF o ag @ wfas gan g,
3T guT FH WIT FU &IF § AT
39 10 &1 fawe & fau gEery
Fngearg 1w fay a8 @A gu s
fFe ama  swRr Fm ogET ¢ oWR
ffq amg  Fw wwgEr g, IgH
i HofAs fan 5 fwe awa
fea s #1997 3A07 A )

U EOATC AT 3w o fgm s
3aT gn IT BT A FTAT a1, At 77
sRIT(7AT &1 fawmm § 97 | 99 ag
queAr Gar A gl | (TaAA ) 7@t aw
A AFAE, 377 /Y F wlawdy
& &g qfFgs # 2-6-72 ¥ a7
guntargat ar & 93 w1 4t qfegdiq
et sriemr, At affmw & dni Wy
AT FT IT & TF AR H qqww fapar
s 3fF 7 TG P, g
faq @@ ST &Y 1 g Al oAy
favarm & agf frar m@r 1 xq FTOwr
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(=Y g% vz FoATT)
oer feafs dar g€, fow ¥ gow
F1 qrEE F OFIW IIET W
a@ER Twdr g 5 aEmer § ae
7 Am =z S w7 qEe | ¥fE
FTRTLHT a8 Fr=1 Tod |

gt aF =Y dio HYo T FT AW
¢ FSAEagAM A 1 @A
78, @ Ay, @ FfeEm
A FmETE T # ) A T
a3 www o 5 ae fefeed &
gl d 1 oo fafeed wr smEd
#a1 gl 8, @ oW § Ieerm g
Fra1 9 g (c@wwm ) feg
FHI FHY T TTET F qTZ AT TN
AT exag # ofEda FeAT gt g
w9 WA HERY FAIE O Al ¥, A
FAFT FNE ZHIA 91 W TH 9% 1T
W F A% I9 F AT H grer af v
ga R, TR AR FEG W) WA & g
g AT H1EE 7Y =NE A §8
of @i X1 W 3 & gy ATHAT
T gEEar @, A # W mERw A
frazw w=m fr ag afrma & & a1
A FL T IT Y AT FL, AT qEA
) @ fasr &, wrfFmTiz FAwEOA
#t 99 FTF

ARl & €9 W Y aga giea
gt ¥ 1 AdY EERT qard from &
geare a1 YR §M FLT IOV fear
T, § AE aF TR g1 F
sAar &t frergifa gd & 1 arfer-
¥z & wmT wod am F A ¥ fireas
R AIA FTERATF O A F afa
Frag g | FFgT awar 25 zm
a1 gfaF Fm@ET T T Amw
fagin s fear g, 3= 7% famn
arfen | HIO" F A A I7 AR
waT g Mg Aftaw F Az WA g, ag
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e Wit @ g fe arfec aw
Ay w27 few W A ¥
FTO0, foe &Y et & Freorgan 7
(s ) . e og v g
AN Y I wiw w7, I T
¥ giIm e anfa ol g
g WS ¥ oY T a1 #Y greer £
f& aemar mar A o F
AN R AT FT I FH T AT
sty | wiaew 3rF aw & g oA
forraa & fr afaw & F1e) faerea 2rar
2 ITFAFTRN AN IO ETE 1 o7
78 a1t Tl § fx Freelt & e
I FH AT § a7 A g2 ave § oAb
i A F T AL T AN F qTH
&1 AT I\ FT wEET W AT 7 3N
# FE A TTAE § 1 IT AT AT
dx AfgaiiwfEzT & &7 .
T vert §, ASHFANGAAANE 1 A7
AT ATAEAN & RIT GIATT FT AT
alFT g agwrarmaw g ¥
faig Fear g1 W A 9 Faad
waf fear 1 99 w7 I_IAT FSE
w9 FAATEl # mry e §
difoe | 7z =wT9F @ &) W9 IR
wfuw a1 30§ S wfawdar 2 &
drafas dolt @I E

gafay 4w fadew § fw g9 qraa-
®1 Wrer g e gERTT AT )

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr, Chairman, I concede
the important right of labour to strike.
1 have consistently suppoited that
right of the labour, But the quastion
is how and when this right should be ’
axercised. I am sure it will be agreed
to by others as well that the right be-
longs not only to ane section of society
but to others as well, and here 1 am
referring to the users. At this parti-
cular moment aur atlention should rot
be concentrated only on the right to
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strike angq who made the first move.
The important point to consider in
this controversy is whether the
management has got the righ:, on re-
half of the people, namely, the ucers
of this service as the people who have
been called upon to run the Indian Air-
lines in the most economical way, to
take steps to effect economy in the
working of the airlines. 1 do not for
2 moment hesitale {0 admit how the
leadership and the officials who manage
this organisation are responsible for
this impasse. But here the point is
that once the Chairman of the organi-
sation, Shri Lal, and the new Minister
in charge of Civil Aviation have rea-
lised the mistake and wanted to set it
right, should not the members of this
House from all sides ani the people
oulside give ‘hem the whole-hearted
support which Llhey need?

Let us remember here that ncobody
is being removed from service. It is
not contended hy anybody that the pay
scales of the employees would be re-
duced. What is sought to be done is
only to rationalise the shift paltern
so that more employezs will be on
duty during the peak hours. The em-
ployees do not wint the new shift be-
cause that will affect their overtime,

Now what is happening not orly in
Indian Airlineg but in the eniire Gov-
ernment of India is that the employees
while away their time Zrom 10 to 5.
Even though the office opens at io O
Clock they will come at 11 a.m. They
go for lunch at 1 O'Clock and return
at three. After 5 O'Clock they will
start their work and also earn somne
overtime. This is how the Government
functions.

In this background, if Shri Lal has
taken the courage in both hands to
set things right, I think he needs our
appreciation and support at this
moment, It ig necessary that we must
slart somewhere. A good friend of
mine was telling me outside that this
fs not the opportune time for this
change, Then, what ig the opportune
time? Anothsr friend was arguing
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just now that we are luosing Rs. |
crore every day, which will come (o
Rs. 30 crores in a month, so why not
give Rs. 2 croves as overlime aud
avert a strike. This is u fallacious
argument, In fact, we have been told
that we can save money even aller
paying overtime rather than lesing in
crores of rupees by the lock-out. That
is not the thing. We support the stand
taken by the Indian Airlines and the
Chairman. It must be set right,
Somewhere, you must starl and, natu
rally, it will pinch somewhere,

What is being questioned? It is
not a question of crisis of confidence.
It is a question of crisis of extra ille-
gal money that is being slopped {for
which they did not work. Therefore, it
is a correct stand taken by the Cor-
poration.

Now, I would say the other point
also. I want to understand. Why this
impasse has been brought ubout?
Why did you allow them to work on
these lines and have Hs. 2 crures exira
payment? Who is responsibiet You
are responsible; your management 1s
responsible. Let there be no hosses
and Basus, impersonal officers, who
came on Rs. 1,500 in your Ministry and
went to some other Ministry with the
previous Chairman on Rs. 3,000 and
who made the entire mess of labour
and of the Indian Airlines. Being in
the Labour Minisiry, I suw how such
officers have spoiled the Indian Air-
lines.

I want to understund this.  Is this
the first and the last act of correction
on your part or is it the first of the
=erieg of acts that wil] start against
those officers also who have multiplied.
according to the Parkinson's Law,
thelr own tribe? [ am prepared to
support you. You draw Rs. 2 crares.
But you must tell us, pext time, how
much you reduze on fhe caravan of
officers, the Commercial Managers.
these Managers and those Marnagers
and these bosses who put the entire
lawn of their under telephonic Instru-
ment and talk on phone even in their
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lawns ang gardens, What for is this?
There is no law aboul it 1n the pub-
lic sector undertakings. So also in the
Indian Airlines.

While 1 support this action 1 hope,
the labour leaders and the labour will
withdraw their agitation and the lock-
Lot will be lifted. But, after that
Pleuse don't forget, we shall not spare
you jf you do rot go beyond this and
take action against those officers who
are damaging the prestige of this
country, these highly-paid men. Who
pays for them? It 15 the travelling
public. What 4o you give to them?
Even the management is being paia by
ihe public. I hope Mr. Lal will take
nole of this also, He should take note
of the Parkinson’s Law, one employing
the other. Anybody who comes, he
comes with one dozen of thei: iribe,
employs them in diiferent posts and
gces away and another man comes and
brings a dozen more. The poor Indian
Airlines! There is no law ol personnel
here, Labour too will be contended
to have their own law on permanent
basis.

Lastly, I would not like to compare
it with loco staff strike, Mr. Banerjee
you know as a labour Jeader that there
ghould always be a talk of one domi-
nant union. The Gajendragadkar
Commission has also said that. But if
you want to have an anology of loco
staff strike, do you want lo have so
many unions? No. 1! remember a
case, when I was in the Labour Minis-
try, in the Indian Airlines, under the
personal management of one Mr, Basu
who spoiled the whole Indian Airlines
overnight sprang up one other fechni-
cians' union to Aght the A.C.EU. He
used to come to me always. The
Ministry supported it; Mr. Basu re-
commended it. But I set my foot down
saying, “1 will not racognise it so long
as 1 am in the Labour Ministry.”

You also pleaded- that at that time.
1 remember the case when you wanted
another union in the same Ministry.
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I opposed it. Don't plty that mischief
again. Don’t bring in again these
bosses and Basus and spoil the Indian
Airlines.

With these words, 1 support this. [
hope, the labour wilt withdraw their
agitation and the lock-out will be iill-
ed. At the same time, you will have
to tell us how much economy you have
made on your officers who is respon-
gible for the mismanagemeni of the
entire thing, giving Rs, 2 crores extra
and having a big retinue in the Indian
Airlines.

MR. CHAIRMAN: Shri Tha Kirut-

tinan.

Before we proceed further, it is
necessary for me to take the consensus
of the House. The time allotted for
this was one hour. We have already
exhausted that time and have taken
a minute more. Now do we take it
that we conclude it by 630 pm?
That means, only one speaker from
this side and one from the Congress
and then I will have to call the Minis-
ter because he reeds a minimum of 20
minutes.

PROF. MADHU DANDAVATE:
Only two groups are left out.

MR. CHAIRMAN: A fair proportion
has to be maintained. Whenever one
member from the Qpposition is cal-
led one member from the Cougress
Party has also to be called. There is
a formidable list which. the Congress
Party has given: Let ug keep it upto
8.30 pm, Almost all the points have
been covered,

DR. RANEN SEN: Make it 7.00 pm

MR. CHAIRMAN: At any rate. vour
turn will not come, because Mr. Barer-
jee spoke for about 20 minutes

SHRI S. M. BANERJEE: Sir, I rose
above Party.
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MR. CHAIRMAN: Two 1=mbers
from this side and two from the Cong-
ress side, and then I will call the
Minister.

Mr. Kiruttinan.

SHRI THA KIRUTTINAN (Siva-
ganja): Mr. Chairman, Sir. I am very
sorry that there is a divided opinion
about the present lock-out in the
Indian Airlines, My friends on the
other side were trying their best to
justify the lock-out with which we do
not agree.

The Indian Airlines is an example
for corruption, favouritism, malprac-
lices and such other things. The pre-
sent situation is not 3 recent one. My
friends on the other side were trying
their best to bring out the Public
Undertakings Committee’'s recommen-
dations and some others wanted to

clean out the administration also.
We are also for it, The admi-
nistration should be cleaned out.

The Indian Airlines has a staff about
16,000. And do you know how many
aircraft they are having? Hardly 30.
The hon. Minister, in his statement
has tried to put the whole blame on
the employees. But that is not a fact.
The management has utterly failed to
improve the efficlency. They must
explore all possibilities to lift this
lock-out. Théy must find a compro-
mise with the employees. So, I would
like to say that the management is
responsible for all these troubles.
The management claims that they are
trying to bring down the overtime
allowances. That is not the question.
The question is one of improving the
efficiency and bringing down the un-
necessary expenditure and running
the Corporation profitably.

1 would like to bring certain
things to your kind notice—how this
management has shown favouritism
and spoiled the whole administration.
Ag, Mr. Ismail was pointing out, in
1871, the Commercial Managers were
only five, but the number has gone
up to 18 now. The pay scale of Com-
mercial Manager ranges from Rs. 2,500

AGRAHAYANA 6, 1895 (SAKA)

Indian Airlines
(Disc.)

to Rs. 3,000, and other allowances are
also there. The number of Deputy
Commercial Managers was 15 1n 1971
but it has gone up now to 85. The
number of Deputy Operational Mana-
ger was six in 1971 and now it is 42
to 45. These are all executives posts.
Six Chief Engineers who were appoin-
ted are now sitting in the office with-
out any work. Some time back, 200
technical officers, highly qualified peo-
ple, were recruited and now they are
doing only clerical work; they are not
allowed to work in the aircraft or sit
for the aircraft Maintenance Engi-
neering licence. The Industrial Re-
lations Department has been unusally
enlarged. They are all drawing Rs.
3,000 to Rs. 4,000 Who are all these
persons? What for have they been
employed? What is the actual work
that they are doing now? Under what
circumstances were these posts creat-
ed? Are they not the relations and
well-wishers of Ministers or big
bosses of the Indian Airlines? That I
do not know. But I want to know
who is responsible for all these ap-
pointments. The management of the
Corporation. Is it not the manage-
ment which is responsible for this?
Now, the office has been expanded
and it has been shifted to a palatial
building of a private man for which
the Corporation is paying lakhs of
rupees as rent....
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MR. CHAIRMAN: Where is it.

SHRI S. M. BANERJEE: The name
of the building is Kanchenchunga.

SHRI THA KIRUTTINAN: The
Indian Alirlines Corporation Emp-
loyees Service Rules, rule No. 62,

Chapter 1II, Temporary duty on tour
says:

“An employee proceeding on tem-
porary duty may travel by air or
rail or road as may be required and
ghall be eligible for the followlng...."”

Sir, this is a rule under which some
people who are known to them and
who are the well-wishers of the big
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bosses are sent on temporary duty on
tour and they are enjoying all the
privileges by which the corporation’s
money is being wasted. The emplo-
yees want the abrogation of this rule
but the management is against it. The
management is trying to hoodwink the
public and put the whole responsibi-
lity on the employees. The lock-out
is totally illegal, unwarranted and
uncalled for. The management hus
failed to effect a compromise and
bring out normalcy and smooth-run-
ning of the administration, Therefore,
1 would like to know from the Gov-
ernment whether the Minister would
aussure this House that a tripartite
meeting in which the Government will
also be a party will be convened to
find out a solution or these troubles?

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Banerjee made
a serious allegation of mala fide
against the management for declaring
this lock-out. But does he know that
taking his argument to the logical
extreme, one can say that he has acted
mala fide by raising this debate here
at this hour, to prevent us from join-
ing the public reception? 1 feel that
such glib arguments should not be
advanced against a man who has stood
by this country and served this coun-
try in a more selfless manner....

SHRI S. M. BANERJEE: Nobody is
less patriotic. Do you say that the
employees are less patriotic?....(In-
terruptions).

SHRI DINESH CHANDRA GOS-
WAMI: The previous speaker said
that everything is wrong with the
Indian Airlines. But the moment you
try to correct it, they try to put a
restraining hand and create hurdles in
the way. The question is that on the
one hand you say that everything is
wrong. But if a man with a military
discipline behind him trieg to correct
the things, you raise a hue and cry.

The whole question to-day is whe-
ther we will make a beginning to cor-
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rect the errors which have crept into
tne Indian Airlines, We are all pas-
sengers of the Indian Airlines. In
fact, to-day the voice and the senti-
ments of the people is that if the
Indian Airlines cannot be reformed, it
is better that the Indian Airlines
comes to a stop. That is the psycho-
logy of the people to-day.

My friends have said that it should
have been done after negotiations. If
my information is correct, there were
negolialions and the negotiatians went
to this extent that the Bombay Union
agreed to the time shift but at the
intervention of the central union they
changed their stand. So, to come and
say that there were no negotiations
is undoubtedly not a correct state-
ment.

We are all for the labour. Bul, at
the same time, remember that by do-
ing this you are not serving the cause
of the labour. If the condition of the
labourers, if the condition of the
wage-earners in the country is to be
improved, then we must see that ine
public services and the public corpo-
rations function in a manner that there
can be sufficient amount of profit. To-
day people have started talking. Look
here, if this be the way in which the
public corporations function, how can
you really keep the confidence of the
public sector in the nationalised un-
dertakings? This is one of the things.
This is really affecting the goal to-
wards which we are proceeding,

1 wholeheartedly support this par-
ticular stand that is taken by Mr. Lall,
I fee} that large number of Members
of this House will stand by them: I
could have understood the grievance
of the workers if the new shift sys-
tem would have in any way affected
the interest of the working class. I
could have then supported it. It is
not so. It has not affected the work-
ing class. They used to get 7 days
off after 28 weeks and now under this
system they will get 8 days off after
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32 weeks. Instead of 44 hours they
have to work now for 41 hours and 7
minutes. lIn this counlry we have to
renemblr et there are larpe no 1ber
of people who are unvinpioyed. ‘I'ne
Goveriunent Shoud wee o decision
that there will be no overtime and if
nece:sary freso peopie should be emp-
lwyeua., Un ithe one haud you want
more people to be employed in the
rougicy and on the other you want
overtime not to be reduced. 'Thire is
i vuntradiction in  th:s stand. The
soongr thi: is resolved the better it
would be for the country. In Indian
Ajrline: what is the pay scale? The
Tunior T.oehaicion starts with Rs. 300,
*n Air Forze after 30 years the Tech-
riciun gets Rs. 500, Are we to say
that the Technician in the Air Force
is  less responsible? The less said
about the pilots the better. We are
paying Rs. 1 crore for the pilots. This
does not include the overtime pay.
This is only for their hotel charges, for
their transport because they have to
move in the night. Flight Engineers
get Rs. 2,260 to Rs. 2,775 plus Rs. 900
allowance. That come to Rs. 3,000
and odd. Even they have joined the
frey. There was a survey conducted
which showed that g Loader in Cal-
cutta earns Rs. 1,000 a month, Treffic
Assistant earns Rs. 1,000 to Rs. 1,400
ind Supervisor earns Rs. 2,000. We
have to look at things from the point
of view of the economy of the nation.
We are facing a serious situation and
the m=arnagement has taken a strong
attitude, T am in favour of it. If we
vnopne giving concerssion after conces-
sion we will end nowhere. 1 am for
neantiction hut that does not mean
fl:at we must go on giving concessions
“Mer eaneessions. Peopls working  in
piblic undertakings are emplovees of
thye coeiety ot large. T congratulate
Mr. T..i1 nn the beld step he has taken,
and T oam in favour of it.

THE MINISTER OF COMMUNICA-
TIONS - AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
1 am thankful to hon. Members for
the views expressed by them. I have
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already given the entire background
in my carlier two statements. I don’t
want to cover thie same ground again
Cerl: o pwint, were made reguiring
att. stion. 1 will confing myself to
e Dddls

‘Ihe charge wus made that Mr. Lall
came on the scene suddenly, and, as
uf by a mundute ov sultle type of mili-
tary order, he wantled to stop all over-
tine, 1o rivise the shift pattern and
all that. Mr. ismail made this charge
He said Mr. Lall joined in the first
week of Aupust, 1973, He has bheen
with us ag far back as June, 1971, 1t
was agreed beiween the théen manage-
ment and the workers that these shifts
will be revised.

DR. RANEN SEN: In consultation
with the union.

SHRI RAJ EAHADUR: Mr. Ranen
Sen. I would like to read out the
agreement about this.

“The Corporation may revise from
time to time the shift arrangements
on the different basis both in regard
1o the composition of the shifts as
well as the shift timings so as to
meet the variation in the workload.”

That means the shift system will be
tinked to the workload angd that revi-
sion should be made in that. Even it
this new provision of alternate shifts
14 to he made or before the  shift
arrangements are revised, it will be
discus »d with the Union.  (Interrup-
tions) My hon. friend, Shri Sen. 1s
avering jgnorance thout thic thal the
discussions have taken place. 1 main-
tain o letier wnd spicit that this has
neen observed. The revision will be
discussed with the Uninn and every
cndeavour will be madse to meet the
Unian so as to reach a decision.

DR. RANEN SEN: But that was not
done.

SHRI RAJ BAHADUR: Every

attempt was made. This was on 18th
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August itself when the new Chairman
said that this had Lo be done because
the people had sufler.d from ceriain
deticieucies  in services, delays and
things, 1 shall not repeat them over
and vver again as these are very well-
known., On the 8th August and on
the 22nd September there was a regu-
lar meeting. Also on 15th and 16th
and 26th October, they did meet. And
on the 2Bth October, after discussion
with them a paper containing the new
shift pattern was handed over to the
workers. From 28th 1o 29th or till
Sth.....

SHRI S. M. BANERJEE: [ want to
know when was the agreement reach-
ed and where is the agreement?

SHRI RAJ BAHADUR: Please wait.
You must read further. You want to
take my time a little further.

“In the event of no agreed deci-
sion, the matter will be referred to
the Assistant General Manager for
a final decision and after necessary
consultation with the Central Offi-
ces.”

So, it is clear that the final decision
would be 1aken afler consullation,
Since there was np agreement reached
even after all the di.cus:ions and con-
sultations, the final decision was left
to the AM.O. This was loft to the
AMO, In the case of technicians,
it was left to regional director. In
the case of engineers, again it is left
to the regional director. All these

exercises have been gone through
faithfully. Why was this gone
through—because of the feelings

expressed by Shri Goswamy, because
of the feelings expressed just now by
Shri Jha and, perhaps, by Shri Kach-
wal. Are we satisfied with the way
in which our services have been
delayed?

Some figures have been given some
time back that between 1987 and 1968,
1 do not know if I am correct, the
number of delays was 78 per cent of
the total number of flights. It had
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increased to 35.65 per cent in 1971-72
und in September 1973, the percentage
of delays was as high as 67 per cent.

DR, HANEN SEN: Your officers are
vgually responsible.

StiRl RAJ BAHADUR: | am not
here to diagnose the disease in that
Way and I am not here to apportion
the blame and pinpoint on that. I
#m only stating the state of affairs.
We always say that we have got a
systemn they will get 8 days offs after
soft corner—we should have g soft
corner—for the workers; we are mnot
afier their flesh or blood. We have got
the higest feelings for them. We have
also the respect for the management.
But, the management and the workers
are not the two parties alone. The
vital fact is this which affects the
travelling public when the delay is
eaused in the services. It is the pas-
sengers who pay for it. I am only
referring to this because you referred
to the newspaper statement. I am
referring to the newspaper statement
of an old lady; when she found that
the services were not working well
she said “they are paid so highly and
still they are not satisfied. It is bet-
ter that the services are closed”. This
fs what she says. 1 would say thai
really I would not like to compare and
try to provoke the Indian Air Force
more. There is no comparison for thae
valuable service they have rendered.

There is a public feeling in regard
to the delays, absenteeism without
leave, wild-cat strikes and all these
things. This is not the only one union
which is resorting to it, A gectlon of
the Union or even a group of workers
can do it and they can completely
paralyse the whole service. If they
were to resort to go slow, absentee-
ism, wild-cat strikes, wil] these not
hold the people to ransom? This is
pot my word but this is going about
all over the country. Are you guing to
hold us tn ransom? If this is the
question, what reply shall the Minis«
ter give to such a question?
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Here, 1 would say that the mandate
cuinies feoun no less a body, from no
uss an authoritative body, than in
furt, the mo-t authoritative body of
this House, namely, the Committez gu
Puulic Upader.akings? What do they
want me to do¥ And what do they
want the muonagement to do? Th y
say clearly that the actnal man-hoors
booked on various jobs have far ex-
ceeded the revised norms fixed in 1969
and the variations ranged not over 1
per cent but from 6 per cent to 565
per cent.

There is another thing also which
they say. This is what the Committee
on Public Undertakings is asking me
to do. They say that unless effective
steps are taken to eradicate or consi-
derably reduce the present malprac-
tices and deficlencies (quite a few of
which are common to all departments
of the Airlines) and to inculcate dis-
eipline in the organisation—here is the
Public Undertakings Committee want-
{ng me to inculcate discipline in the
crganisation this sprial of rising man-
hours will continue.

Then they suy that the two main
reasons for ‘ow productivity hours
were (1) excessive leave hours, and
(2) indirect and unallocated hours.
Here comes; the command from them.
They say that the Committer there-
fore ur7es that strict control should
be maintained on absenteeism, over-
time etc. It recommends that the cor-
poration should spare no efforts to
increase the productivity and exercise
strict check on absenteeism and other
wasteful practices.

SHRI S. M. BANERJEE: Am I
to take jt that in future, Government
would be accepting all the recom-
mendations of the Public Undertakings
tlommittee?

SHRI RAJ BAHADUR: And what
ald the committee do? They hailed
the agreement between the workers
and the management as their yardstick
and as their guide and they followed
that in letter and spirit. After having
€one that they come to this particu-
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lar matter and they come to some
dec sions.
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Now what is the objective of the
new :%ift pattern? The objuctive of
the o wsinit pattern is Lo impove pro-
ductivily and to draw the best by
maximum utilisation of the strength
that we have in the Indian Airlines
both of workers and of stafl; then, the
strength of the shift which was to
serve under the new pattern was to
be related to the workload so that
thereby we could maximise the on-
time operation of the services. This
wag the objective, namely, on-time
operation of the services. This was
necessary to ensure efficiency. Both
these things were intended to ensure
safety as well As I have already ob-
served, this was what flowed out of
those particular esgreements. I may
tell the House that I have met my hon.
friends and the union leaders whom I
have also met personally for hours in
order to convince them that it should
not be allowed to become a question
of prestige or a mere stand taken.

SHRI S. M. BANERJEE: That
ehould be so on both sides,
SHRI RAJ BAHADUR: I can

assure my hon. friend that there is
no question of prestize on the side of
the Government or the managemcnt.

AN HON. MEMBER: If there is no
agreement, let the status quo be main-
tained.

SHRI RAJ BAHADUR: Da my hon.
friends want that for months and
months negotiations should be con-
ducted? After having gone through
2]l these processes and after givinz
their own word that if there is no
agreement, the regional director or
the assistant managing director will
have the final say or the final decision,
no, they want all that to be abrogated.
I would appeal to them to consider
coolly this new pattern of shift. It

should not be a matter of
passion, but it s a matter
of the safety and the conve-

nience and the efficient running of a
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very umportant airline, one of our
national airlines, which sbould be an
object of pride for us. Were they not
" signatories to this agreement that the
final say will lie with the regional
director or with the assistant manag-
ing director? (Interruptions) My hon,
" friends should not interrupt me in this
manner. I would say that they had
subscribed  their signatures to it.
Healthy trade unionism will thrive
only if the workers also observe im-
plicity and without reservations what
they are committed to. It is not one-
way traffic. 1 would say that they
would have won their battle half if
only they would have accepted the
new pattern and then asked for
‘arfendment, which door is open to
‘them even now also. Even now they
can do it. There is a absolutely vo
liMiculsy in that.

SOME HON. MEMBERS: Let the
lock-out be lifted.

SHRI RAJ BAHADUR: Let us not
make on either side any attempt to
fish in troubled waters. Is it not my
duty and is it not the duty of Shri
Banerjee or Shri Kachwal also to tell
the workers to abide by thelr own
written word to which they had subs-
cribed their own signatures. Why are
they not doing it?

SHRI S. M. BANERJEE: 1 can
prove that no consultation was done
and this was thrust on them.

SHRI RAJ RAHADUR: Shri Baner-
jee has been very unkind to me as
well as to the new Chairman.

AN HON. MEMBER:
people at large.

And to the

SHRI RAJ BAHADUR: He said
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ulso accused me of breach of privilege.
He would remember that on the very
first day I had said—and I repeated
it in the other House—that if fewer
and fewer technicians are available,
if fewer engineers are available and
atreraft are not available, we shall
consider safety to be paramount for
ourselves and we shall have to ground
all the aircraft. I myself made that
statemnent. I said so in the House; I
did not go outside. When there were
no aircraft available, when techniciang
were not coming forward, should we
allow the manuals laid down by the
DGCA to be flouted? Should we still
continue the air services? It is not
as it we wanted any lock-out. We did
not want a lock-out. (Interruptions) We
have been driven to it—here I must
say .and point my accusing finger—
because of the wrong encouragement
given by some members of the Oppo-
gition needlessly. (Interruptions) Please
accept this, I still appeal to them;
1 again renew my appeal. (Interrup-
tions) I am not agking for msur-
render.

If I may submit, it is not a question
of surrender. If 1 may repeat his ad-
vice, T want them not to surrender.
But they should held sacred their own
writlen word, their own sigoature.
They should do so. They should allow
the whole issue to be sorted out. Let
it be discussed, let it be tried, If
there are any defects or hardships,
they can be sorted out

It was said that the Chairman
threatened to resign if the Minister
interfered. This is something very
very unkind. It was said that the
Minister is helpless. I am not one of
those members of this House who,
having been given an opportunity to
serve the country, will throw the
blame or responsibility for anything
that happens in my department on the

‘shoulders of the Chairman. For any-

thing that T do, for anything that is
done iff‘my department,'l am respod-
die. tinierrugtions) | ' -
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SHRI S. M. BANERJEE: Do nol
take retired personinel (Interruptions).

SHRI RAJ BAHADUR: I am not a
helpless person. Therefore I say with
all responsibility that the responsibi-
lity is entirely mine. I assume it; I
own it.

Another point which must be ans-
wered was about top-heavy adminis-
tration, about the number of officers
having increased, ..
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I must refer to it. 1 did not want
to import it. He said that this lock-
out came at a particular time, when
a very distinguished guest was in our
midst. This was rather awful.

MR. CHAIRMAN: Please do not
refer to it

SHRI RAJ BAHADUR: I have to say
this. I must also justify and vindicate
the position of the management. The
welcome to our honoured guest did
not depend upon the official class or
the business executives who normally
travel by the airlines. His welcome
depended upon the common man. If
he had the occasion to go to Red Fort
today, he would have seen that million
and millions of people are gathered
there to welcome him. They have come
by rail. I must again say that this was
very very insulting to our guest, and
Shri Banerjee must apologise to our
guest Even those who wanled to
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come by air, could have come by Air
India which was operating from all
the four centres. They could have come
on the 24th, they could have come
on the 25th, they could have come on
26th, they could have come even
today. Tg welcome our honour-
eq guest, they could have come by
rail, by motor or by any other
meuns. I say Mr, Brezhnev is a man
of the people. He is a leader of the
people. He is not a leader of the busi-
ness executives or officials. Therefore,
1 think it ill be%oves Shri Banerijee
to make a statement like that, I was
surprise and shocked at it (Interrup-
tions), When a point is made and you
have been found in the wrong, please
accept it as a gentleman here. Now,
he has put me a very difficult ques-
tion; also Mr. Goswami; and the ques-
tion first act to rectify the situation?
Mr. Goswami asked, “Are you not
going to take care that all the
ills from which the Indian Air-
lines suffer should be rectified?” 1

can only assure him thal it is my
ecarnest endeavour, and 1 will dedi-
cate  myself 1o this, and T will

see (hat  the Chairmen  and  the
management do dedicate themselves so
improve the working, to improve
the reliubility, to improve the efficiency
to improve the productivity, to im-
prove the safety and to secure from
the people their utmost satisfaction.
For this, if anybody comes in the way,
in the way of the working of the Air-
lines in the way of its objectives, I
thing he is not being friendly to the
workers nor is he being friendly to
the management, to the country and
to the people who travel by the
Airlines. Therefore, Jlet there be
no doubt about it. It is the
first step, because we have got to
ensure that these types of strikes, go-
slow. absenteeism—all these things--
become a matter of the past. They are
illegal. About the lock-out ulso, I
wauld sav— (Interruptions) Pardon.

SHRI S. M. BANERJEE: It is an
illegal lock-out.

MR, CAIRMAN: Order olease. It
is a matter of opinion.
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SHRI RAJ BAHADUR: It is not an
illegal lock-out, because this absen-
teesim, go-slow—everything have
made it perfectly legal. That is a mat-
ter of law. I think you are not a
lawver, Mr. Banerjee. Therefore, you
should not really dabble in a thing
which is not your subject. As a
lawyer, I have satisfled myself. So,
I would beg of you, and I would
appeal to you, Mr. Banerjee; I wanted
to meet you but I did not do so in-
tentinally because this debate was
coming. 1 would still appeal to you,
please advise them, if you can, if
your advice can go home, that let
them respect their own signature;
their own agreement, and let them
take it as the basis for a new climate,
a new step,

SHRI S. M. BANERJEE: If you have
got the courage, advise Mr. Lal.

SHRI RAJ BAHADUR: Sir, I am
grateful to the House for the support
they have lent to this particular
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matter, and I can assure the people
. ... {Interruptions).
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18,31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
Novemben 28, 1973/Agrahayana 7,
1895 (Saka).
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